50 Oral Answers [RAJYA SABHA] to Questions

SHRI ANUBHAV MOHANTY: Sir, Sports is a national Subject, not a State
Subject.

MR. CHAIRMAN: Please, please.

SHRI BHUBANESWAR KALITA: Sir, Guwahati is included in the proposal of
20 Smart Cities. So, my question will be restricted to Guwahati only, which has held
very successful South Asian Games recently, an international sports event. So, in the
sports arena, it is an important city. But, here, in the reply, it has been said that in
the first Round of selected 20 Smart Cities, sports arena has not been included in
the Smart City Proposals. I want to know from the hon. Minister whether he will
take positive steps at different levels to include sports arenas in the second Smart

City Proposals.

SHRI SARBANANDA SONOWAL: Respected Chairman, Sir, in this regard we
have already communicated to the concerned Ministry, and also our special request

to create infrastructure facilities in those Smart Cities is always there.
*184. [The Questioner (SHRI K. K. RAGESH) was absent.]
Convictions under PWDV Act, 2005

*184. SHRI K. K. RAGESH: Will the Minister of HOME AFFAIRS be pleased

to state:

(a) how many people were convicted for domestic violence after the Protection

of Women from Domestic Violence Act, 2005 came into force;

(b) whether Government has any data about the changes occurred in the incidence

and reporting of domestic violence after the enforcement of PWDV Act, 2005; and
(c) if so, the State-wise details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
KIREN RIJIJU): (a) to (c) A Statement is laid on the Table of the House.

Statement

(a) to (c) As per inputs provided by National Crime Records Bureau (NCRB),
during 2014 a total of 13 persons have been convicted under the Protection of
Women from Domestic Violence Act, 2005. NCRB has started collecting data on
the Protection of Women from Domestic Violence Act, 2005 only since 2014. State/
UT-wise cases reported, cases charge-sheeted, cases convicted, cases conviction rate,
persons arrested, persons charge-sheeted and persons convicted under the Protection of

Women from Domestic Violence Act, 2005 during 2014 is given in the Statement-I.
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Statement-1

State/UT-wise Cases Registered (CR), Cases Charge Sheeted (CS), Cases
Convicted (CV), Cases Conviction Rate (CVR), Persons Arrested (PAR),
Persons Charge Sheeted (PCS) and Persons Convicted (PCV) under
the Protection of Women from Domestic Violence Act,

2005 during 2014

Sl.  State/UT 2014
No. CR CS CV CVR PAR PCS PCV
1 2 3 4 5 6 7 8 9
1. Andhra Pradesh 0 0 0 - 0 0 0
2. Arunachal Pradesh 0 0 0 - 0 0 0
3. Assam 1 1 0 - 1 1 0
4. Bihar 112 52 2 40.0 123 65 3
5. Chhattisgarh 0 0 0 - 0 0 0
6. Goa 2 1 0 - 1 1 0
7. Gujarat 2 2 0 0.0 2 2 0
8. Haryana 4 5 0 0.0 3 8 0
9. Himachal Pradesh 5 4 0 - 5 4 0
10. Jammu and Kashmir 0 0 0 - 0 0 0
11. Jharkhand 5 2 0 0.0 4 2 0
12. Karnataka 0 0 0 - 0 0 0
13. Kerala 140 106 2 12.5 116 115 2
14. Madhya Pradesh 53 51 2 11.1 59 59 5
15. Maharashtra 4 3 0 - 6 5 0
16. Manipur 0 0 0 - 0 0 0
17. Meghalaya 0 0 0 - 0 0 0
18. Mizoram 0 0 0 - 0 0 0
19. Nagaland 0 0 0 - 0 0 0
20. Odisha 0 0 0 - 0 0 0
21. Punjab 2 0 0 - 2 0 0
22. Rajasthan 17 11 0 - 16 16 0
23. Sikkim 0 0 0 - 0 0 0
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1 2 3 4 5 6 7 8 9
24. Tamil Nadu 4 3 0 0.0 4 3 0
25. Telangana 1 1 0 - 3 3 0
26. Tripura 0 0 0 - 0 0 0
27. Uttar Pradesh 66 67 2 100 345 350 2
28. Uttarakhand 0 0 0 - 0 0 0
29. West Bengal 1 1 0 - 3 3 0

TotaL STATE(S) 419 310 8 17.4 693 637 12
30. Andaman and Nicobar 0 0 0 - 0 0 0
Islands
31. Chandigarh 0 0 0 - 0 0 0
32. Dadra and Nagar 0 0 0 - 0 0 0
Haveli
33. Daman and Diu 0 0 0 - 0 0 0
34. Delhi UT 7 2 1 100.0 0 2 1
35. Lakshadweep 0 0 0 - 0 0 0
36. Puducherry 0 0 0 - 0 0 0
Total UT(s) 7 2 1 100.0 0 2 1
TotaL (ALL INDIA) 426 312 9 19.1 693 639 13

Source: Crime in India
Note: Disposal of cases/persons by police/courts may include cases/persons of previous years also.
Cases Conviction Rate (CVR) = Cases Convicted/Cases in which trial completed x 100.

MR. CHAIRMAN: The questioner is not present. Any supplementaries?

it SIrde el @E: AT FHTART S, AR FHS1 § a1 RA1 38 9RaR
&1 A7 fadre o gHIs FT 7, I & @RI 3™ wxe fAarel &1 g, St oMl Id )
e &1 @l o7 < 81 Afeer W, Afedr e R, Afedr Sr, Afedr e,
S R fawdi 9 ol HeAld o HRd Y H I8 el A b e 4 wrA
$ TOUWAN & W 9gd AR A9 T H A &1 H MMUh HAEgH F ARG HA A
H g8 A1 ATEdl § b AT FT Bly VAT HbiToH IR 7, e SR I8 U
far < 9% b avq &A1 & fha 36 YaaH IS Y A1 =X ol & e woll
qheH SO BN 57 O 60T 9 W ol a1 30 e ... (aUH)...




Oral Answers [11 May, 2016] to Questions 53

S J (A < lee ol 328 = . B . LU I N I PR <
— b~ S LS A . G T e ST Y =t T et e
.o \ ~ , - 5 ) £
I ‘......5/-.3..... s b‘_’-JS..:x e Y J'..'(..:-.h- ) s /’T'I,-& e A JS = .._‘),.:L
P ;\Si I'e . - < . - .y .
AT _L_).E DU HD S A e S S e o e O B 50 2 e
- . \
| e e ,J-_f...:. 'i_q‘-..-a}"‘“:
< IR RN JXEPY i~ Ao S ) e
—/_'_‘._ == — A_,._u‘_g_,_, — ——— D = ,_,",__'Tu

sfiucht Iot Tifeer: W), 98 Tod a% & |qard gl ... (HaUH). .
sit 9wl @S, a9 g Yl Please. ...(Interruptions)... No, no. Do

not interfere. ...(Interruptions)... Do not interfere. ...(Interruptions)... Please.

...(Interruptions)... Please address the Chair. ...(Interruptions)...

2 SITdE Sfell WH: A R ddl A AU WAl e BRd ¢ Ig |l Bl
2l ...(Fag)... 9P GOUINT A 2

4 " Nopra ey . . & | i 3 =T | 1
a3 ,.._1‘:‘_'&'_‘;‘:-_-.7_‘;_-‘_ e S e & — e LS ..._1‘9..‘:_5\7!_@1‘
- — B il ~~a S LI | —_—t s Jees — —_— = 5 -

MR. CHAIRMAN: Please address the Chair. ...(Interruptions)... Let the question.

...(Interruptions)...
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+ Transliteration in Urdu script.
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it fasra Me: SIWIRT A1 BT §l L. (aETH). .
sft |umafy: emv 95 WSVl ...(T9YT)... Please ask your question.

SRR IS Tifed: S fear of law B, S BT B 9T B, TP U RIT A
HSH ISM & IR | AU AT 22

SHRI KIREN RIJIJU: Sir, I think in the previous answer to the question I was
unable to convince the hon. Members. If I give the total figure for all the crimes
against women, it is going to be huge. I am referring to the question which is civil
in nature. That is why the figure shown is less. So, please understand that. If you

want to know this in detail, if you permit, I can talk about the criminal part also.

Sl T Tifee: g9 qE 8 § b 59 oy W B 99 & forg sma
HE? .. (FIHH). ..

3t fhea RISS]: 9=, § amus! WRFARM & qamT ared g % The Protection of
Women from Domestic Violence Act H ST provision ¥, @ dRk & § 31 A<} 3mua!
AT ArEdr g1 &R e § uiewE SR fgad fear w21 weR R de
TTges AMET & S Fdfia s gkl €, S Aeidqien 8ld €, d 8 gfserd uie
e &, aife 9 Bfaferce & They play the role of a facilitator for the victim

and act as a bridge between the judiciary and the police, so that he or she gets

justice. I want to confine myself to the civil nature of the crime which is normally

there within a family. That is why the figure is less. ...(Interruptions)...

SHRI ANAND SHARMA: The Minister should be told that violence is not civil

...(Interruptions)...
3t Agad aqdel: 99 ffdd ®8f 87 ...(aum)...
MR. CHAIRMAN: No, no. ...(Interruptions)... Please sit down. ...(Interruptions)...
SHRI ANAND SHARMA: He should correct ...(Interruptions)...

MR. CHAIRMAN: Please sit down. ...(Interruptions)... One minute, please.
...(Interruptions)... This is not a debate. ...(Interruptions)... This is not a debate.

...(Interruptions)... No, no. ...(Interruptions)... This is not a debate. ...(Interruptions)...

SHRI SATYAVRAT CHATURVEDI: Sir, how can violence be civil in nature?

...(Interruptions)...
SHRI KIREN RIJIJU: Sir, if you permit me ...(Interruptions)...

sft wumafa: oMY 98 STl 3MY 98 STl ...(REUH)... 3T 95 MUl This is
not a debate. ...(Interruptions)... This is not a debate. This is not your question.

...(Interruptions)... This question is over. ...(Interruptions)...
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3 e Tgdel: WR, G & 9 W .(@age)... W), far fufdd B9 8
T . (FFEH). ..

#ft QuTaRy: Y 93 STl ...(FAUH)... TG addal S, AY I3 A8Vl
...(¥9YT)... Satyavratji, please sit down. ...(Interruptions)... Please sit down.

...(Interruptions)...
SHRI KIREN RIJIJU: Sir, if you permit me ...(Interruptions)...

MR. CHAIRMAN: This question is over. ...(Interruptions)... This question is
over. ...(Interruptions)... You can have a fuller discussion on it. ...(Interruptions)...

This is over. ...(Interruptions)...
3t fhea RRSIE: et Sft, smo gl .. caam)...

st wwrafa: oMy 95 SVl ...(WAYTH)... Satyavratji, please sit down.

...(Interruptions)... Please sit down. ...(Interruptions)...
KUMARI SELJA: Sir, we need your protection. ...(Interruptions)...

MR. CHAIRMAN: No, no. ...(Interruptions)... This is not your question.

...(Interruptions)... This is not going on record. ...(Interruptions)...
KUMARI SELJA: *
SHRI KIREN RIJIJU: *

MR. CHAIRMAN: Let me say something. ...(Interruptions)... One minute, please.
...(Interruptions)... Let me say something. ...(Interruptions)... Give me one minute. If
you read the answer, then you will notice that there is a huge problem in the country.
The Act was made in 2005 and the collection of data started in 2014. Unmentioned

here is when the rules were made to implement the Act.

So, we have a social problem which cuts across all sections of the society. You
can have a debate on it. ...(Interruptions)... Let me go to the next question, which
is Question No. 185. ...(Interruptions)... Question No. 185. ...(Interruptions)... This

question is over. ...(Interruptions)... Please sit down. ...(Interruptions)...

SHRI KIREN RIJIJU: Sir, I need your protection. ...(Interruptions)... Please try
to understand. I am talking about the Act. If you quote the provisions of the IPC,
then you invoke so many things. ...(Interruptions)... I am talking about the Act.

...(Interruptions)...

MR. CHAIRMAN: Please sit down. ...(Interruptions)... Read the question carefully.

* Not recorded.
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...(Interruptions)... He is quoting the Act which is what the question is about.

...(Interruptions)... Please ask your Question No. 185. ...(Interruptions)...

SHRI KIREN RIJIJU: There are criminal acts and there are civil acts. You have

to understand the difference. ...(Interruptions)...

SHRI ANAND SHARMA: You are not understanding. ...(Interruptions)... Your

answer says that. ...(Interruptions)...

MR. CHAIRMAN: Sharma Saheb, that is over. ...(Interruptions)... Please sit

down. ...(Interruptions)... This is over. ...(Interruptions)...

SHRI ANAND SHARMA: Sir, you have to give protection to the Member.

...(Interruptions)...

MR. CHAIRMAN: It is not this Member’s question. ...(Interruptions)... It is not her

question. ...(Interruptions)... 1 am sotry. ...(Interruptions)... You can’t. ...(Interruptions)...

SHRI ANAND SHARMA: Sir, the Member has every right to object to it.

...(Interruptions)...

MR. CHAIRMAN: Did you ask a supplementary question? ...(Interruptions)...

No. ...(Interruptions)... Did you ask a supplementary question? ...(Interruptions)... No.

SHRI ANAND SHARMA: Sir, after the question was over, he just said that.

...(Interruptions)... Please Sir. ...(Interruptions)...

SHRIMATI RENUKA CHOWDHURY: Sir, what is the message going out from
Rajya Sabha to the country? ...(Interruptions)...

MR. CHAIRMAN: Please allow the next question. ...(Interruptions)...
SHRI KIREN RIJIJU: You can give notice for further discussion. ...(Interruptions)...

MR. CHAIRMAN: Why are you doing this? ...(Interruptions)... If you want a
debate on this, have a debate on this. ...(Interruptions)... Have a debate on this.

...(Interruptions)... Seljaji, please. ...(Interruptions)...
SHRI KIREN RIJIJU: You give notice for further discussion. ...(Interruptions)...
KUMARI SELJA: Sir, it is about the use of language. ...(Interruptions)...

MR. CHAIRMAN: Seljaji, please don’t. ...(Interruptions)... Will you please sit

down? ...(Interruptions)... Please sit down. ...(Interruptions)...

KUMARI SELJA: Sir, please go through the records. ...(Interruptions)... The use
of language by the Minister is highly objectionable. ...(Interruptions)...
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MR. CHAIRMAN: No, no. ...(Interruptions)... Sharma Saheb, please.
...(Interruptions)... Can we discuss this matter a little later? ...(Interruptions)... Could

you please sit down? ...(Interruptions)...
SHRI ANAND SHARMA: Sir, he should not have said that. ...(Inferruptions)...
KUMARI SELJA: Sir, I object to the use of improper language. ...(Interruptions)...

MR. CHAIRMAN: Please sit down. ...(Interruptions)... Question No. 185.

...(Interruptions)... Please sit down. ...(Interruptions)...
KUMARI SELJA: No, Sir. ...(Interruptions)...

MR. CHAIRMAN: I beg your pardon. What do you mean by “No, Sir”?
...(Interruptions)... 1 am taking up a question. ...(Interruptions)... Don’t interrupt any
further. ...(Interruptions)... 1 will clarify the matter to you after the Question Hour.
...(Interruptions)... Please sit down. ...(Interruptions)... The Chair is not expected to
comment on questions and answers. ...(Interruptions)... One minute. ...(Interruptions)...
Please let me point out something. ...(Interruptions)... The Act was made in 2005.
...(Interruptions)... One minute. ...(Interruptions)... Please keep quiet. The collection
of data started in 2014. ...(Interruptions)... Just a minute. Think about it. It took you
nine years to collect data and unmentioned in the answer is when the rules were
made. They were not made in 2005. I do not know when the rules were made.
But, they were certainly not made in 2005. So, let us not go into it. We will have

a proper discussion on this when time is available. ...(Interruptions)...
KUMARI SELJA: Sir, excuse me. I am not on this point.
MR. CHAIRMAN: You have not been given the floor.

KUMARI SELJA: My point is that the Minister has used objectionable language

when we stood up. ...(Interruptions)... Sir, please understand my point. ...(Interruptions)...

MR. CHAIRMAN: If you are talking about language, the record will be
examined. ...(Interruptions)... Now sit down. ...(Interruptions)... Mr. Kalita, you have
had your supplementary. ...(Interruptions)... You have a discussion by all means.

...(Interruptions)...
UN convention against torture

*185. SHRI AVINASH PANDE: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether Government is planning to ratify the United Nations Convention

Against Torture, 1997, to which India is a signatory;



